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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
EAST-DISTRICT, KARKARDOOMA COURTS: DELHI.

NOTICE
Applications are invited on the prescribed proforma as per Schedule-I & Ii, from the

candidates. who fulfil the eligibility criteria as per the guidelines (Annexure-A), for engagement
ol‘Ul tone) Law Researchers for District Judge Commercial Courts of East District, Karkardooma
Courts, Delhi on purely short-term contractual basis for a period of one year.

Applications duly filled in the prescribed prol'orma_should be submitted in the General
Brunch. East District. Karkardooma Courts Complex, Delhion all working days between l0:00
AM to 05:00 PM latest by 04.12.12 p-éptrg _ ' t and Issue Branch, East District, 3"‘ Floor
Karkardooma Court Comple pllcatto ' _ ' ed afier due date and time shall not be
entertained. :5‘ 4 ,

e tie ‘illK5 2 fl ‘ ' if " (MAN AN)
..-. . In-charge, Qeneral Branch (East)

* tr: mu 4.‘ Eo_rl? lncipal District&Scssions Judge (East)

~~ £*a,~‘l'3> ’ * N0 -
N? \ /Genl. Br. (E)/Law-Researchers/KKD/2025 Dated: 2 1 5’

5*‘

Copv forwarded for inforn1ati_o_n and n_ecessary_action_to :-
l. The Registrar General, I—lon’ble High Cburt of Delhi, New Delhi.
2. The Principal District & Sessions Judges, Central, West, New Delhi, South-East, South;

South-West. North, North-West, North-East, Shahdara Districts & Rouse Avenue/Tis
l-lazari/Patiala House/Saket/Dwarka1Rohini/Karkardooma/Rouse Avenue Court
Complexs, Delhi/New Delhi.

3. The Principal Judge, Family Courts (1-lqs), Dwarka Court Complex.
4. Controlling Officer, East District, Karkardooma Courts Complex, Delhi. '
5. The Hony. Secretaries of all Bar Associations at Delhi High Court, Karkardooma, Saket,

Tis l-I tri. Rohini, Dwarka, Rouse Avenue and Patiala House Court Complexes with
r test to affix on notice board.

6 odal Officers (Website), all the District Court Complexes, Delhi/New Delhi with a ‘TH.L=v
request to upload the same on the respective websites.

7. PS to Ld. Principal District 8:. Sessions’.ludge, East District, Karkardooma Courts Complex,
Delhi.

8. DDO/Account Ofiicer/Assistant Accounts Officer, East District, Karkardooma Court
Complex, Delhi.

9. The Public Relation Officer, East Court Complex, Delhi.
I0. Care Taking Branches of all District Court Complexes, at Delhi/New Delhi with request to

affix on notice boards. '
I

Officer in-charge, neral Branch (East)
For Principal Distr' t Sessions Judge (East)
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IHGII COURT OF DELHI

Guidelines for Engagement of Law Reset: rcltcrshfor the District Judges
{Commercial Courtsl in Delhi, 2023

l'l°n'b1I= the Chief -ltlfilicfi. High Court of Delhi, on the recommendations of the
Hon’blt: Judges of the l-Ion'ble Ease of Doing Business Committee oi‘ this Conn has
been pleased to approve the Following Guidelines for Engagement of Law Researchers
for the District Judges [Commercial Courts] in Delhi. _

I. Short title and contnicncemcnt

These Guidelines shall be called Guidelines for Engagement of Law Researchers for
the District Judges [Commercial Couns] in Delhi. 2023. They shall come into force
immediately.

2. Entitlement for the Services of Law Rcsearclwrs:

Every District Judge [Commercial Court] in Delhi shall be entitled to have the
services oi"onc Law Researcher. '

3. Eligibility Conditions for engagement as LR: -

(I) The candidate for engagement as Law Researcher should be n graduate in law from
a recognized law school! college! university! institute established by law in India,
_rccognizcd by the Bar Council oi‘ indla, having not less than 55% Marks in the
aggregate ‘and eligible for enrolment us an Advocate with the Bar Council.

(ii) The candidate must have good working knowledge of computers.

(iii) Preference may be given to candidates having Post Graduation Degree in Law or
other relevant experience. '

4. Ago and Nationality: '

(I) The candidate must be a citizen of India.

(ll) The candidate must not be above 32 years ol" age as on the date of making the
application for engagement.

s. Diflquttiiilctttionst '
(l) A candidate must not be engaged, vrappointedl employed elsewhere on
honorarium! payment/salary basis during the course of engagement as Law
Researcher.
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(ii) A candidate should not have been convicted or involved in any criminal case
TC‘-“hid l° *1"? °fl'1‘"¢L‘ itt\='tlvittg moral turpitntle

(iii) 1\ ¢=lItdidfl1¢ must rot be facing any disciplinary proceeding, before the liar
Council oflndia and! or the Bar Council oftlte State concerned or any other authority.

6. Terms and Nature of Ertgagement;

(5) Tilt‘ I-€.t\\' Researcher shall be ettgaged on purcl short tc' y rtn contractual basis for aperiod of one year extendable by another term of one year under the orders of the
concerned Principal District and Sessions Ju dgc. on the recommendations of‘ theconcerned District Judgc [Commercial Court]

(ii) The contractual engagement shall not confer upon the Law Researcher any right!
claim for regular appointment or continuance in service beyond the actual period of
engagement.

(iii) A Law Researcher may be prematurely discharged with immediate effect without
assigning any reason by the concemed Principal District and Sessions Judge on the
recommendations of the concerned District Judge [Commercial Court] or otherwise.

(iv) A Law Researcher intending to prematurely leave the engagement, shall be
required to give at least one month‘s prior notice in writing to the concerned Principal
District and Sessions Judge."The Principal District & Sessions Judge, may, in exercise
of his discretion, waive oft" this requirement of one month's notice in appropriate cases
I extenuating circumstances.

7. Remuneration:

Every Law Researcher shall be paid a fixed monthly honorarium of Rs. 50,000/- or
such honorarium as may be revised from time to time. The Law Researcher shall not
be entitled to any other allowance or perks.

3. Attendance and Leave:

(i) The Law Researcher may be granted such leave of absence as may be approved by
the conccmed Principal District and Sessions Judge on the recommendations of the
concemed District Judge [Commercial Court] with whom lhfi Law Researcher is
attached, subject to a maximum fraction of 12 days casual leave per year, vis-a-vis the
period ofengagcment. -

E('il) ‘The Laylv Researcher snail not proceed on Icahn
concerned 'Dis_ttiet_Judge [Comt_rtet0l£1i Court]. meat-that in <’i'~t'$é"<iF émétaéfiér B5
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(iii) The Law Researcher may be granted special casual leave oi‘ I0 days in the month
ofiune and Special Casual Leave ol" 5 days during the winter vacation. in exercise of
his discretion by the concerned Principal District and Sessions Judge on the
recommendation oi‘ the concerned District Judge (Commercial Court) with whom the
Law Researcher is attaclted.

(iv) The Lew Researcher may be granted extraordinary medical leave u to a
- Pmaximum period of I0 days on hall‘ remuneration, i'n extreme cases, at the discretion

of the c ' ' ' ' 'oncerned Principal District and Sessions Judge, on the recommendation ofthe
concerned District Judge (Commercial Court.) _

(v) No stipend shall be paid to the Law Researcher for unauthorized absence, as also
for days oflettve exceeding the permissible leave.

(vi) The Reader of the concemed Court shall maintain a record of attendance of the
L R ' ' 'aw esearcher and shall accordingly intimate the Administration and /fteeolunts
Branches on last working day ofeach calendar month. ' A
9. Experience Certificate: -
The Lawikcsearcher may be issued an experience certificate on completion of a
"minimum period of six months‘ of e ' t- brtgtlgemen y the concerned District Judge_[Commereiel Court] with whoni the Law Researcher has worked subject to_ the
approval of the concerned Principal District and Sessions Judge. u
10. Conduct during and after term 0l'Engagemeht:
(i) The Law Researcher shall maintain absolute devotion to duty and a high standard
of morals during the term of engagement. He shall maintain the highest standard of
integrity commensurate with the responsibilities entrusted to him. The Law
Researcher shall maintain utmost secrecy in respect of matters which come to his

tl b 'no cc y vtmte of the engagement, and shall ensure that no information, document or
any other thing ts disclosed, parted with or disseminated to others, in any mariner. The
Law _Rese ch ‘ll ' '. ar er wt not disclose any fact which comes to his knowledge on account
ofsueh official attachment, even alter completion ofterrn of engagement l

. un css suchdisclosure is legally required to be made. in discharge of lawful duties The Law
‘Researchers shall conduct hlmseli‘/herself‘ with dignity and behave courteously with
litigants. court staff and lawyers.
(ll) The §.aw Researcher shalt not accept any other assignment during the term of
engagement. He shall not practise as Advocate in ‘any Court of Law or Tribunal or
any other Authority during the course of the engagement as Law Researcher. 1
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v" Fitrt

P \ ~ '\- . .. . 1: . _im hi 1"“ i“~“~\"\il\‘ ‘it-to ttvl .t|\|tt:.tt “tilt-|t' the lltttrtcl ltttlttt: ii ttttttrtt-rt;t;tI
(““""i ““i‘ “i“‘i“ ht‘ lliti "ecu -ttt-it-ltctl In- - t" :1 lttllllttttlttt pcrintl nl nut‘ _\‘L‘:tr ttltcr theeottttticttott t~t'ettt1nt;t;tm-111 '

I ' l \ ' d \- ' .t_“:ga;::ml‘$\‘Slrgiifiirlcigiigw'1'Di'4: Int‘ tltt-ct" _\t-ms .t|lt'r the ettmpletinn oi" the

Court] wtth \\*ltottt he lrtc I"-c't -ttt-'1-i‘~Ii 1-M“HL'd 1“ ‘um “Mum judge K mnmcmml_ *- ~ - -t tu . lt.|;:|ttltu5!-‘ tl| t\ht_~tltu|' ltc wurketl on that cttse
or not. dut-tttg the period tit ll iu: t\-ntltetl \\ itlt tltt" Dish ict .lutlge |('u|ttmcrcirt| Court].

tv) The l..a\\" Rcscareltcr shttli obtain n "No Dues (.'erti|it::|te" from all the branches of
the District Courts on contttletiott ul' tenure ttll cngttgcmcnt. or on leaving the
engagetnent prentaturcly. .

("i) The Law Researcher wilt follow the dress code as provided under Chapter IV of
Part \"l oitltc Bar Council of India Rules.

it. Access available to :1 LR:

During the period of eneagcntent. the Law Researcher shnll have ac_ ccss to the Court
room. and. at the discretion of the District Judge [Commercial Court] concerned, if
necessary, the chamber of the Judge. Library and the Residential Office of the District
Judge [Commercial Court] .

12. Process and Method ofSeleet|on:

(i) The recruitment I selection process for Law Researchers for District Judges
[Commercial Courts] for each district of Delhi shall be separately initiated by the
concerned Principal District and Sessions Judge.

(ii) A notice shall be issued. inviting applications in the Form specified in Schedule
1, for engagement of requisite number oi‘ Law Researchers for District Judges
[Commercial Courts] in the given district. which shall be published on the website of
the District Court and on the notice board cl‘ the concerned District Court Complex
and in such additional manner as the concerned Principal District and Sessions Judge
may deem fit and proper. .

(iii) The oflice of the concerned Principal District and Sessions Judge shall shortlist
h ' ' ' 't c candidates on the basis of‘ the appltcntions so received, tn accordance with the
eligibility criteria stipulated in these guidelines.

(iv) The Selection Committee For selecti I‘ L l
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(V) Tilt: iitttti selection ttltttll he mtttle utt the httsis of personal interview tit" the
5li01'lltltlcd ettttdttitttes. ctmtlueteti by the Seleelltm Cunitnittec and the iinul merit list
Willi bi! i\l'°l‘tttt'etl and ptthlisltctl on lite \\t:i1sllt.'.
(vi) The slturt ltsteti etttttliti-ates slulll Ive uttlletl liar personal interview by tht:
Selection Committee tutti the linttl merit list sltttll he prL'pt.ll'CtJ along with u suitable
wttiting list.

(Vii) The littttl seleetetl cttndititttes as per the merit list shall be given engagement!
appointment letters t>' tl - ~- i ' ' ‘> tt. ctmt.t.rnt.ti l'ri|tctpcl District and Sessions Judge. On
verification oi‘ requisite tlocuntcttts.

(viii) A waiting list shttll also be prepared which shall be valid for rt period oi‘ one
ycttr and in case tiny cl" the selected candidates does not join or prematurely leaves the
cngttgcmt.-nt or is prematurely ciiscltztrgeti, the candidate (s) in the waiting list, in the
order oi‘ merit shall be olTet"t:t.i ettgugentcnt for the remaining period.

(ix) The appointed Law Rcscttrchers shall be assigned to the District Judges
[Commercial Courts] in the district by the concerned Principal District and Sessions

.Jw‘:ig'o. The concerned Principal District and Sessions Judge may transfer Law
‘Researchers ’fr‘ottt'<3nc Commercial Court to another within the district.
(x) The Law Researcher shell fltnctlon under the direct control and supervision of
the concerned District Judge [Commercial Court1 and oycrali administrative control ofthe concerned Principal District and Sessions Judge. .
:13. Ditties ttitd Responsibilities:
A Law Rcscttrchcr will be expected to render assistance to the concerned District
Judge [Commercial Coun] not only in respect ofjud' itc at functions, but also in thettdtriinlstrtttivc Functions of the District Judge [Commercial Court]. as may be assigned
to him.
14. Duty Hours! Place:
(i) The duty hours oi‘ Lttw Researcher shall be tfi Court it’U Wot‘ tng hours for the-'Dcihi District Courts. However the Law R h ' ', escurc er may be required to perform
duties even alter Court working hours as pcr the directions ofthc concerned District
Judge [Commercial Court}. The Law Researchers mtty also he required to attend the
office! residential office oi‘ the District Judge [Commercial Court] to whom ht; is
ttttttchcd even on gazetted! locttl holidays. ‘Phi; Law Researcher may be posted with
any efthc District Judges [Commercial Courts} in the concerned District.
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APPLICt-‘\'l‘JON ttomvt
|1"ttr Law Rcsc:|t'cl1ct' [or

District Judges (Cunttttcrcittl-C0urts)]

A|1plic:mt's Profile
‘"1

Please attach
Recent

Photograph

1Namc f — * “f” "* t
_.r‘-‘T.-:

r 1 W 5 \ _ (W; - ,_t Father's I Husband's Nttmc
(__PostaI/kddress ( Z ww * j *

'_-IE, __'(Ph0D87NO-(Résidéncelfl ff‘ J’ __ Z 7 17,7 ( 7 W
‘4 LII Mobile No. 7 '_ T- * ( j H W

@ L3Z51l@0?I‘Bi111_1(ddFinnv>_",»_)_7»t? ( F; “W Nix‘
4*~a
, J, 1 W _- _ V _______ i_ V _ _

O0‘t \ Qua_lificatiot1s(\vith percentage
t ofMttrks obtained)

tF.mt|tda;¢1J‘ ‘W " "i * * W

\O
t, t _*__ 7 L_—* _ ~

tE2~;t2.<=ri@t1¢<=t . " J. t -
S Whetltér having good workitig Q

t *"1"‘fl2ds¢@F¢9*nPvt¢r$ _ f
ll No. and dntc ofcnrolméfit as tut"

_ ~t Advocate and where enrolled _,'12-?’_P{e§Ett'én§t$]gye“r. my ‘_ Q _
13 Any ot'hc’r rclcvunt information’ W

Place :
Date : Signature

_l\L>_{_e_; Relevant documents pertaining to educational 'qualification(s), experience,
publit:t1t:on(s), ctc.. be attached.
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Schedule-Ii

1lJ@i)EI1'_i‘A tttrgtt/._!1ttcr.ttrmjtQtt~g
i. .................................. .. s/d/w/0' ........................... .., r/0

............................. .. do hereby declare and undertake that I have read and understood
the Guidelines for engagement of Law Researchers for the District Judges
[Commercial Courts] in Delhi and will ubldc by the provisions contained therein
during the course of my engagement as Law Researcher and also aficr expiry of the
term of the said appointment. I further declare that the provisions of Guideline No. 5
of‘ the aforesaid Guidelines arc not attracted in my case.

Signature ........................... ..

Name ............................... ..
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